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FPROPERTY SITUATED AT M-70 D, M P ENCLAVE, GHAZIABAD (U.P.) IN THE
NAME OF MRS. VANDANA SINGH W/O RANJEET SINGH.

BoundedAs : -

East : 20 Mir Wida Road
North: HNo.T0

West : Propay of Othar
South : Plot No. M-TOE

Date : 06.01.2020
Place : Ghaziaghad

Authorised Officer
Bank of India

FORM-B
PUBLIC ANNOUNCEMENT
{ngdalmn 12 of the Ini-nl'uncv_.! and Elnl.rup!q tLtqmdltmn Prncisl!l Hrqulirmﬂl 2‘015]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
GAGAN DiSTILLERS AND BEVER&GES PRI'_WATE LIMITED

5. No.| PARTICULARS DETAILS
1. |Name of Corporate Deblor Gagan Destillers and Beverages Privale
| Limiled
2. | Date of incorporabon of Corporate Deblor | 06.08.1998
1. [Authonty under which Comorale Debtor 15| RaC u‘:i-":

Incorporated’ Registerad

4. |Corporate identity Number L.wmed Liablity
Identity No. Of Corporate

Ut55110L1098PTC

085431

5 |Address of he Regstered C"'rc# and Princpal
|Office (# any) of Corporate Debtor

22T Dharam Kunj Apartment. 4th Fioor
Secior 9, Rohini, New Defhi

6 |E',a e of closure of Insolvency Resolution | 06.10.2018
| F o 0ess
daten Commencement Date of U8.01.2020

T | |':
Corporate "Ium
B [Name d Hm strabon Number of ing u.u-ﬂ-.,
| Professona -xr‘lr-.ﬁu iquidator
q Tnf‘.}w‘,l.'" & E-mai of the Ligudalor, As
The Board

jhh“ stored With T

10 Address & E-mail to be used lor
"‘-"L'ﬁ,.n ‘EL"'TLI' Nith "‘lEL ],r.ﬁ.!tr

:...m«r n' *m Ems,:
IBBLTPA-OZWP-NOGBDS20 18- 1911862
ZIGF. Wi Fiats, Ray Guru Nagar
141012

pribb an T‘IJ i I'F'an.-"W;II

Ludhiang

Same as above

1. |l h.Em\ 'u::- ormission of Clams 07.02.2020

MNotice is hBlEb}' given that the National Company Law Tribunal, New Delhi
has orderad the commencement of liquidation of the Gagan Distillers and
Beverages Private Limited on 08.01.2020. The stakeholders of Gagan
Distillers and Beverages Private Limited are heraeby called upon to submit
their claims with proof, on or before 07.02.2020, to the liquidator at the
address mentioned against item 9. Claim forms can be downloaded from
web fink hitps://www.ibbi. gov.infhome/downloads
The financial creditors shall submit their claims with proof by alectronic
means only. All other creditors may submit claims with the proof in person,
by post or by electronic means. Submission of false or misleading proof of
claims shall atiract penalties
Suresh Kumar Bansal,
Liquidator
Regd No. 1BBYIPA-0O2/1P-NOOG0S/2018-18/118863
# 23 GF, HIG FLATS. Raigury Magar, Ludhiana 141012 (Pb.)

TR T e

LLI‘-I.IE 1.01.2020
Place : Ludhiana

Zh e 33T S=T=2ar
Central Bank of Indfa

1911 = wraw Tero @ e “"CENTRAL™ TO YOU 5Ii E 1811

BRANCH OFFICE: 2€/28, ATMA RAM MANSION, JHANDEWALAN EXTN., DELHI
PO ION NOTICE (For Immovable Property)
Appendix -IV [See Rule - 8(1)]
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SCHEDULE lI
FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 of the Insolvency and Bankruptcy
(Liguidation Process) Regulations, 2018)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
Y5 MARCHANDISE INTERNATIONAL PRIVATE LIMITED

SN{PARTICULARS DETAILS
1.|Mame of corporate deblor ¥S MARCHANDISE INTERNATIONAL



